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1. Aforesaid appeal by revenue for Assessment Year (AY) 2018-19
arises out of an order of Ld. Commissioner of Income Tax (Appeals)-4,
Kanpur [CIT(A)] dated 05-08-2024 in the matter of an assessment
framed by Ld. AO u/s 143(3) of the act on 07-09-2021. Having heard rival
submissions and upon perusal of case records, the same is adjudicated
as under. The subject matter of appeal is addition u/s 68 and addition of
alleged bogus purchases.

2. During assessment proceedings, it transpired that the assessee
obtained unsecured loans from 15 persons as tabulated in para-5 of the
assessment order. After examining the documentary evidences as
furnished by the assessee, Ld. AO accepted the loans partially and made
addition u/s 68 for Rs.104.90 Lacs with respect to 7 individual lenders.



The Ld. AO made another addition of alleged bogus purchases of
Rs.88.52 Lacs with respect to purchases made from M/s Shivam Traders
on the ground that these were unexplained purchases.

3. During first appeal, the assessee’s submissions were subjected to
remand proceedings wherein Ld. AO merely reiterated the assessment
findings only. The Ld. CIT(A), in the light of various documentary
evidences viz. ledger extracts, confirmation letters, Income Tax return,
bank statement, computation of income, as furnished by the assessee,
rendered factual finding that the assessee furnished sufficient documents
to support the creditworthiness of each of the lender. The assessee paid
interest after deduction of tax at source. The loans were backed up by
confirmed ledger accounts and the assessee successfully proved all the
three limbs of a genuine cash credit. Accordingly, the addition was
deleted against which the revenue is in further appeal before us.

4.  After going through the impugned order, it could be ascertained that
Ld. CIT(A) has considered the impugned issue in the light of various
documentary evidences as furnished by the assessee. By furnishing
these documents, the three limbs viz. identity of the lender, genuineness
of the transaction and creditworthiness of the lenders stood proved.
These findings remain uncontroverted before us. Accordingly, we see no
reason to interfere in the same. The corresponding grounds stand
dismissed.

5.  On the issue of unproved purchases, Ld. CIT(A) noted that Ld. AO
calculated purchases from VAT returns of M/s Shivam Traders. The
purchases were made against 128 bills whereas Ld. AO considered 126
bills only. No discrepancy was found in the VAT / GST return. The
purchases made by the assessee were found to be matching with the



statement of account provided by M/s Shivam Traders in its books. Both
accounts reflected identical figures. Accordingly, the addition was deleted
against which the revenue is in further appeal before us.
6. On this issue also, the pertinent findings of Ld. CIT(A) remain
uncontroverted before us. The documentary evidences as furnished by
the assessee duly support the fact that the purchases were genuine.
There is no adverse finding against the assessee on this issue.
Accordingly, we see no reason to interfere in the same. The
corresponding grounds stand dismissed.
7.  The appeal stand dismissed.
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